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Hon'ble Mr. ~aharaj Din, JaM •
Hen'ble Miss Usha Sen, A,M,

(By Hon'bla Mr. Maharaj Din, JMJ

The applicant has filed this application in
which the prayer is made that he should be awarded
interest on the delayed payment of amount of gratuity
and encashment of leave.

2. The applicant wbo was in the employment of the
Railways had retlred from service on 31.5.1988, working
as Asstt. Store Keeper in Diesel Locomotive ~orks,
Var2nasi. It is et at eo that after his retirement he
retained the Govt. Accommodation wh~ch was allottEd
to him. The 8viction procBBdings were drawn on the
applicant while it was held that penal rent WclS

chargeable for unauthorised occupation of the Railway
quarter. The applicant filed an appeal against the
order of Estate Officer before the District Judge,
Varanasi WhICh was deciderl ~Jy the IX Addl. District
Judge, Varanasi vide. Annexure IV). The appeal was
partly allowed and the order of Estate Officer was
modified to the ext ent that the RaihJay (~dministration
waa allowed to recover double the rent of the quarter
instead of damage rent • ~. 130/- per month. The
department acting upon the judgement of the appellate
Court released the payment of amount of gratuity and
leave enc8shment vide cheques Annexure XIX) in
July,1993. It is stated by the app Lf c ant t ha t he is
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entit ed to get the interest on the belated ~ayment
of· the gratuity as well as leave encashment. He
after the receipt of the ca~ital amount sub itted
a representation dated 11.8q1993 (Annexure XVIII,
which is lying undisposed of with the respondents.
The applicant has c.ited the cIrcu La r Ie tter No.
feE) III 79 EL 1/15 dated 3.901979 by the Railway
Board, according to which the interest is payable
on the delayed payment of the amount of DCRG9

3. Thus, in vie of these facts and circum-
stances of the case, we dispose of the applicption
of the ~ppl'cant at admisslon stage with the
direction that the representation dated 11.801993 of
the app icont (Annexure XVIII) be disposed of
within a period of three months from the date of
communication of this order as per rule)
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